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Title: The Minister of Heavy Industries and Public Enterprises made certain clarifications regarding speech made by his party Member Shri Prataprao
Ganpatrao Jadhav.
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SHRI MALLIKARJUN KHARGE : Sir, it should be withdrawn. It should not appear in the proceedings....(Interruptions)

HON. CHAIRPERSON : I will examine it.

SHRI MALLIKARJUN KHARGE : It should not become part and parcel of the proceedings. It should not come in the proceedings.
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HON. CHAIRPERSON: That is over now. He has already told that. I will examine it and if there is anything objectionable, it will be expunged.
...(Interruptions)
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HON. CHAIRPERSON: It will be examined and it will be expunged.
...(Interruptions)
SHRI MALLIKARIUN KHARGE : There is nothing to examine. ...(Interruptions)

HON. CHAIRPERSON: Now, next hon. Member will speak. affct sft, qouen amu do onsd sl off orRwsa sft dla 22 & Shri Thota Narasimham.

HON. CHAIRPERSON : The House stands adjourned to meet tomorrow, the 11th June, 2014 at 11.00 a.m.

19.16 hrs

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, June 11, 2014/Jyaishtha 20, 1936 (Saka).
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